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Open Court 

Centra 1 Administrative Tribuna 1 
Allahbad Bench, Allahabad. ' 

Dated: Allahabad, This The First Day of March, 2000. 

Coram: Hon 'ble Mr. S, Daya 1, Member (A.) 
Hon 'b le ~\r. Rafiq Uddin, Member (J.) 

Orioina 1 Application No. 1597 of 1992, 

Gupte shwar Nath Pandey 
son of Late Sri Shyam Narain Pandey, 
Resident of Village and Post Darauli, 
Police station z.amaniya, 
Di stt. Glazipur. 

• • . Applicant. 
C/A Sri S ,N. Singh, Adv. 

Versus 

1 . Union of India, through the Secretey , . 
Ministry of Post and Te le graph, New Delhi. 

2 . Post Master General, U.P~ Lucknow. 

3. Superintendent, Post Offices, Ghazip~. 

4 . Sri Charan Singh Kushwaha son of 5ri Sudarshan 
R/0 Village and Post Darauli, Distt. Ghazipur. 

••• Respondents. 

C/R Sri C .s. Singh, Adv. 

Order (Open Court) 

( 9f Hon 'ble Mr. s. Daya 1, Member (A.) 

This application has been filed with a 

direction to res?)r:adent No, 2 and 3 not to give 

effect to any appointment of the respondent 

No .4 if the same has been done with out cons·idering 

the candidature of the applicant in pursuance of 

the advertisemant dated 6 .!> .92. A direction has 

also been sought to the respondent to 

the record of alleged appointment. 

2 • The applicant has claimed that he i•d 
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0 .A .1597 /1992 

"' -~-

s!l~tted an application for the post of Extra 

:>apart::enta l Branch Post Master Darauli, Distt. 

3lazipur along with certain other candidates. 

The ap~licant was Ex-Seryice man of Army and 

· ad appl~d throu~ Distt. Assistant Army Welfare 

anj &habilitation Officer, Cilazipur. The Revenue 

and Police authorities had made enquiries 

~~qarding his appli cation. However, he claims that 

h~fora the enquiries were completed, one Sri Charan 
. 

Singh,(Respondent No .4) was appointed as E.o.s.P.M. 
Darauli . The a·p1Jlicant sought information from 

e respondents but got no information as to 

. ether his candidature was considered or not. 

!t is the contention of the applicant that the 

a !lpoi nbant has been made t••ithout following due 

3.. 1'~ have heard the arguments of sri C .s. 
Singh, ~arned counsel for the respondents and 

coosidarcd the pleadings. 

4. lhe learned counsel for the respondents 

bas drawn attention to paragraph 5 of his 

coainter affidavit in which it has been mentioned 

·that the candidature ofthe applicant had been 

cmsid~e!I and a comparative chart for the selection 

of the candidates as e .D.B.P.M. Darauli was 

preparC!d and is annexed to the C .A. We find fX'Oll 

this chart that the most meritorious candidate 

• 

has be-cln ap~ointed a~er considering the candidature 

of the persons including the applicant. 

5 . We, tharefore, find that there 1 
in the application and the application is 
lher.a shall be no order as to costs. 

Mem~r (A.) 

afees. 
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